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(Interruption). ..

SHRI P L. KUREEL URF TALIB: Sir,
he is in the habit of making. .

MR CHAIRMAN : Please resume your

seats. Next question.
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to Questions 24

Payment of Electricity Arrears

*615. SHRI QASIM ALI ABID:
SHRI MAQSOOD ALI KHAN:
SHRI GANESH LAL MALYJ:
SHRI IBRAHIM KALANIYA:
SHRI KHURSHEED ALAM
KHAN:t
Will the Minister of HOME AFFAIRS
be pleased to refer to the answer t0 Starred
Question 233 given in the Rajya Sabha on 2nd
May, 1974 and state:

(a) whether the dispute regarding Payment
of electricity arrears between the New Delhi
Municipal Committee and the Delhi Municipal
Corporation has since been settled; and

(b) If so, what are the details in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI OM MEHTA) : (a) and (b) No, Sir.
The Lt. Governor, Delhi made an effort to
resolve the issues but as no agreement was
forthcoming he suggested that the matter
might be referred for arbitration as earlier
agreed to by the two local bodies. Government
have accepted the suggestion and necessary
steps are being taken in this regard.

SHR1I KHURSHEED ALAM KHAN:
Sir. Delhi is a city of growth and challenges.
It has been suffering from  inadeguacies and
inefficiency of basic civic services. This is
obviously attributable to the inefficiency of
the Municipal Corporation of Delhi. Therefore.
I would like to know, in the first instance,
what is the actual amount claimed and what
is the actual amount admitted by the New Delhi
Municipal Committee.

SHRI OM MEHTA : It is about Rs. 4
crores that is being demanded by D.M. C.
Butthe NND.M.C. has not admitted anything :
they are challenging the amount.

SHRI KHURSHEED ALAM KHAN :
May I also know from the hon’ble Minister
what is [the present position of the proposal for
setting up an autonomous electricity board for
Delhi, and if the proposal 1s under considera-
tion of the Government how soon this is going
to be set up as electricity should be taken away
from the Municipal Corporation of Delhi as
soon as possible ?

1 The question was actually asked on the
floor of the House by Shri Khrsheed Alam
Khan.
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SHRI OM MEHTA : My Ministty does
not deal with it, It is the Minister of [rrigation
and Power who is to look into it. So I would
not be able to enlighten my friend on this
issue.

SHR1 KHURSHEED ALAM KHAN :
But this matter was under consideration of
the Home Ministry in the past.

MR. CHAIRMAN : Now he says it is
not under his Ministry.

SHRI SUBRAMANIAN SWAMY : May
I know from the Home Minister whether it
1s not a fact that the Central Government has
instructed the D.D.A.in this matter of electri-
city arrears not to pay tothe Municipal Cor-
poration of Delhi the amount due by way
of salary of the sweepers ? Thatis the back-
ground. The Central Government obviously
wants to embarrass the Municipal Corporation.
They have advised the D.D. A. notto pay
to the Municipal Corporation the amount that is
to be paid to the Class IV workers of the
Municipal Corporation.

MR. CHAIRMAN : That is your infor-

mation.

SHR{ OM MEHTA : The
regarding D.M.C. and N.D.M.C.

question is

SHR1 SUBRAMANIAN SWAMY : They
-are connected. /

SHRI OM MEHTA : D.D.A. has nothing
to do with it. Arrears are to be paid by the
N.D.M.C. and it is for the Corporation to pay
to its employees. 1f they have to get it from
the D.D.A. they can settle with it. But we
have not directed anybody not to pay them.
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*553. [The Questioner (Shri Lakshmana

Mahapatro was absent. For answer vide col,
30 infra.]



